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Petition(s) for Special Leave to Appeal (Civil) No(s).1053/2012

(From the judgenent and order dated 08/09/2011 in CMAP No. 7358/ 1981 of The
H GH COURT OF JUDI CATURE AT ALLAHABAD)

SATYA NARAI N & ANR Petitioner(s)
VERSUS
BANSH GOPAL(D) TR LRS. & ORS. Respondent ( s)

( office report on default)

Date: 08/08/2013 This Petition was called on for hearing today.

CORAM :
HON BLE MR. JUSTI CE MADAN B. LOKUR
(I N CHAVBERS)

D. Bharat Kumar, Adv.

Bal asubr amanyam Kanar su, Adv.
. Joydi p Roy, Adv.

Sayooj Mhandas M, Adv.
Abhijit Sengupta, Adv.

M. Raj eev Kumar Bansal, Adv.

For Petitioner(s)

ss3s%

For Respondent (s) M. Vikrant Yadav, Adv.
M . Upendra M shra, Adv.
M. Vinay Garg, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER
Delay in filing the process fee is condoned.
Noti ce be issued returnable in six weeks.
Shi veraj Kaur) | | (1 NDU POKHRI YAL)
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